National Company Law Appellate Tribunal, New Delhi

Company Appeal (AT) No. 52 of 2020

IN THE MATTER OF:
Mr.Sawai Singhai Yash Jain & Anr.

Vs.
M/s Maharashtra Scooters & Ltd.

Present:
For Appellants: Mr. Ritesh R. Mahajan ,CS.
For Respondent: None
ORDER
(Through Virtual Mode)
17.02.2021: Learned Counsel Mr. Ritesh R. Mahaj

of Learned Counsel Mr. Phiroze Colabawalla for the App
more time to file Rejoinder, within two weeks.

List this Case on 08th April, 2021.
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